
IN THE HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(SPecial Original Jurisdiction)

TUESDAY, THE TWENTY SECOND DAY OF OCTOBER

TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

[ 3418 ]

...PETITIONER

WRIT PETITION NO: 2940I OF 2024

Between:

410206

AnushkaMarotiKamble,D/o.tvlarotiMaribaKambleAoedabout21years,occ.
student, Fl/o. Room No. idi,'"V;"sLfiui"rf' Co-OpeiatiVe Housing.Society, .Plot
irlr.rrjli'ziq iolo ruo.r, 6"".i"ilsj, rl"* Panvel' Raisarh (MH)' Maharashtra -

AND

1 . The State of Telangana, Rep' by the Principal Secretary' Medical and Health

Department, Secretariat Hyderabad

2. Kaloii Narayana Rao University of Health Sciences' Rep by its Registrar'
- 

titur'iea at iVarangal Telangaria State - 506 007'

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstancesstatedintheaffidavitfiledtherewith'theHighCourtmaybe
pleasedtopassanorderorDirectionmoreparticularlyoneinthenatureofWritof

Mandamus,a.declaretheactionof2ndRespondentinnotconsideringthe
petitioner's request under Representations dl' OB-1O-2024 and dt'21-10-2024' lo

consider her regis-tration as non-locar (due to technicar gritch registered as Locar)

for MBBS admission under B and C instead of A category in TS UG Medical

Admissions-2O 24'25 and permit her to exercise Web Options in forthcoming

counseling for 15 percent All lndia quota seats as illegal' unconstitutional and

arbitrary, b. consequently direct {he 2nd Respondent to consider the petitioner

registration aS non local, with due correction to her existing registration and

permittoexerciseWeb-optionsforAdmissioninMBBsin'B'and'C'inl5percent



All lndia Quota in TS UCi Medical Admissions-2024-25 in forthcoming counseling

in the interest of justice.

lA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the r;ircumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

direct Respondent No. 2 consider the petitioner registration as non local, with due

correction to her existing registration and permit to exercise Web-options for

Admission in lt/BBS in B'and'C'in 15% AII lndia Quota in TS UG Medical

Admissions-2024-25 in forthcoming counseling in the interest of justice pending

disposal of the above wril petition.

Counsel for the Petitionerr : SRI SUDARSHAN MALUGARI

counser ror the Respon(rent No'1 ':51T.[i?tP#l$,3i1?Iirr, ,*
counser for the Responcrent No'2 

iElff[fl"JkR RAo,

The Court made the following: ORDER



-.:7

THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HON'BLE SRI JUSTICE J.SREENIVAS RAO

WRIT PETITION No.294O9 of 2o24

ORDER.' Per the Hon'ble the Chief Justice Alok Aradhe)

Mr. D. Subramanyam Yadav, learned counsel

represents Mr. Sudarshal Malugari, learned counsel for the

petitioner

Mr. R. Nagarjuna Reddy, learned Assistant Government

Pleader for Health, Medical and Family Welfare Department

for respondent No.1.

Mr. G. Ravi, Iearned counsel represents

Mr. A. Prabhakar Rao, learned Standing Counsel for Kaloji

Narayana Rao University of Health Sciences (hereinafter

referred to as 'the University') representing respondent No.2.

2. With the consent of the parties, the writ petition 1S

heard finally

3. In this writ petition, the petitio ner inter alia seeks a

direction to respondent No.2 to accept the representation

dated 08.1O.2O24 submitted by the petitioner through e-mail

and permit the petitioner to opt for third phase of web

l
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options for B certegory for admission into MIIBS/BDS course

for the academir: year 2024-25.

4. Learned c,ounsel for the petitioner sutrmits that on

account of ill-hea-lth, the petitioner coulcl not apply for

counselling in respect of B category seatsr. It is further

submitted that 'vith regard to the grievance ,rf the petitioner,

the petitioner has submitted represt:nl-ation dated

O8.1O.2024. tt is also submitted that rhe aforesaid

representation lailed to evoke any response and the writ

petition be disposed of with the direction to respondent No.2

to decide the representation by a speaking orcler.

5. On the or-her hand, learned Standing Counsel for

respondent No.2 submits .that suitable action on the

a-foresaid representation shall be taken by resloondent No.2.

6. In view of the aforesaid submission and irr the peculiar

facts of the cast:, the Writ Petition is dispo:serl of with the

direction to re:;pondent No.2 University to decide the

representation submitted by the petitioner by. a speaking

order within three (03) days from today. It is:made clear that
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this Court has not expressed any opinion on the merits of the

matter.

Miscellaleous applications, if any pending, sha_Il stand

closed. There shall be no order as to costs.
SD/-P. PADMANABHA RE

ASSISTANT REGIS
//TRUE COPY//

SECTION FICER
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To,
1. The Principal Secretary, Medical, Health and Family Welfare Department'' i;;;i;;iBuitJings, State of relansana, Hvderabad'

2.TheRegistrar,KalojiNarayanaRaoUniversityOfHealthSciences'Warangal'
Warangal District.

3. One CC to SRI SUDARSHAN MALUGARI' Advocate' [OPUC]

4.TwoCCstoGPFoRMED|CALHEALTHFW,HighCourtfortheStateof
Telangana. [OUT]

5. One CC to SRI A.PRABHAKA! S-Q for Kaloji Narayan Rao University of- 
Health Sciences, Warangal. [OPUCI

6. Two CD CoPies.



HIGH COURT

DATED:22110t:ZOZ4

ORDER

WP.No.29409 orF 2024

GC TODAY

- a: 
__"'-.*.=-

,r- \j r :llAa,,-, ::.-..

+"r:.
,.,,-t.

2 2 otT zut

ta
/, ...-
I .:i
il

DISPOSTNG OF THE WRIT PETITION
WITHOUT COSTS


